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Import of Rayon and Nylon 
Filament Tam

1891. SHRI K. RAMAMURTHY: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether the import of rayon 
-and nylon filament yarn has come to 
a grinding halt because the registered 
associations and cooperative societies 
of handlooms and powerloom owners 
"are not treate^ as actual users; and

(b) if so, the steps proposed to be 
taken to rectify this deficiency?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPER A- 
TION (SHRl ARIF BEG): (a) and
(b). Import of Rayan and Nylon Fila­
ment Yarn (Base fiat, first quality) can 
be made by Actual Users (Industrial) 
under Open General Licence. Govern­
ment have no information whether the 
import of these items has come to “ a 
grinding half*. A suggestion was, how­
ever, received that Cooperative Socie- 
nies and Association* of Actual Users 
may be allowed to import the material

under Open General Licence, on behalf 
of their members belonging to the 
small scale and cottage industry see* 
tors. After due consideration, orders 
have been issued that Co-operative 
Societies and Associations of Actual 
Users recognised by the concerned 
State Director of Industries or recom­
mended by the State Director of Indus­
tries, Textile Comissioner or the 
State Dreotor of Handlooms, may be 
allowed to import the materials in 
question on behalf of their members, 
subject to certain checks at the time 
of customs clearance and their proper 
distribution thereafter.

Complaints from Members el Parlia­
ment about Corrupt Practices ef 

Central Bank of MUa

1892. SHRI DINEN BHATTA­
CHARYA: Will the Minister of FIN­
ANCE be pleased to state:

(a) whether Government has re­
ceived complaints from Members ot 
Parliament about the corrupt prac­
tices of the Central Bank of India; 
and
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<h> fo, the action taken by the 
Government In tWa matter?

THE MINISTER OP FINANCE 
(Sidll H. M. PATEL): (a) and (b).
Complaint dated 23rd May, 1977, 6th 
July, 1677 and 9th September, 1977 
were received from S/Shri Kishore, 
Banat Kumar Raha and Jyotirmoy 
Bosu, M.Ps resepectively regarding 
Central Bank of India. Suitable replies 
have been sent to all the three Hon’ 
ble M.Ps.

Detenus under COFEPOSA

1893. SHRI C. K. JAFFEE SHA- 
KIEF: Will the Minister of FINANCE 
be pleased to state:

Ca) the number of persons still in 
Jails under COFEPOSA;

(b) the reasons for their detention 
without trial; and

(c) when they are likely to be 
released?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) As on 15th 
July, 1978, there were 179 persons in 
detention under the provisions of the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Activi­
ties Act. 1974.

(b) Out of the 179 persons mentioned 
above, 2 persons have been detained 
with a view to preventing them from 
acting in any manner prejudicial to 
the augmentation of foreign exchange 
and 177 persons have been detained 
with a view to preventing them from 
smuggling goods or indulging in other 
connected activities.

(c) The detenus will be released on 
tha expiry the period of their deten­
tion or earlier, if on review 01 their 
case on merits, their continued deten­
tion is not considered necessary.
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